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MUWCIJPAI. A68ESSMBNT (STIfiATTS
SJSTTUiMENTO

M r. ALLEN  moved that a communica­
tion receiTcd by him from the Governor of 
tbe Straits Settlement relative to the Bill “ for 
appointing Municipal Commissioners and for 
w^tng rates and taxes in the E ev e ra l Stations 
of the Settlement of Prince of Wales Island, 
Singapore^ and MaJacca,** and the BiU to 
compriae in one Act the provisions necessary 
fof the a&sesament and collection of Municipal 
mtes and taxes m the Towns of CiJcutta, 
Madras, and Bombay, and the sercra) sta­
tions of the Settlement of Prince of Wales 
Inland, Singapore, and Maloccaj” be laid upon 
the table and referred to the Select Commit­
tees OR those Bills,

Agreed to,
MESSENQEa

Mk. CUBBIE moved that Mr. Peacock 
be re{)uested to Lak< ther Bill ** to consolidate 
and augend the law relating to the Abkaree 
Revenue in the Presidency of Fort William 
in Beagai” to the Governor General for ius 
assetiL ^

Agreed to.

150TICES OF MOTIONS,

Mr. ELIO TT gave notice that be 
would, on Saturday the 23nd instant  ̂ more 
the second reading of the Bill “ for repealing
A ctIofl844.**

And of the Bill “ for declaring the law for 
the recovery of arrears of revenue under 
lyotwar settlements in the Madras Presi­
dency.”

The Council adjourned.

Saiurda^y ^ot^ember 22  ̂ 1855. 

Pre3£NT ;

The Honorable J . A. DoKq, Ftrt-Prwid(ii^ in the
chair.

Son. Sir J . W. Colvile, C.ALlea, E#q.,
Hop. Maj, Geul, J ,  Low, P* W, LeG«yt, Esq,, 
Hon. J. P* Gfant, E. Currie, Esq.,
Hon, B. PeMock, and
D. EUottf Eaq ,̂ Hon, Sir Arthur Bnlier.

BALES OF LAND F O E  AKREAES O F  
UEVEiiUE (UENGAL.)

T his CLERK presented a Petition of 
Pajali Suit Shurn Ghosaul concerning the 
BiK to improve the Uw relating to sales of 
land for arrears of revenue in the Bengal 
Fresidency,”

Mr, g r a n t  moved thtt the Fetidon 
be printed, and referred to the Select Com* 
mittee oa the BilJ.

Agreed to.

HINDOO POLYGAM Y,

T hk c l e r k  also presented the follow­
ing Petitions praying for the abolition of 
Hindoo Polygamy ;—

A Petition of Hindoo Inhabitanta of 
M idnapore*

A Petition of Hindoo Inhabitants of 
Kamarpooker in the District of Hooghly^

M r. g r a n t  moved th a t these Petitions 
be printed.

Agreed to,

ESCAPE OF TBANSPOETED FELONS,

T eir c l e r k  reported to the Council 
that he had received, by transfer from flie 
Officiating Under-Secretary to the Gorem* 
ment of India in the Home Department, a 
communication from the GoTernor of the 
Straiu Settlement, submitting a second time 
the draft of an Act to facilitate tke convi&̂  
tion of persons accused of aiding or ^bettiiig 
the escape of transported felons.

M r , ALLEN moved that this communi^ 
cation be referred to the Select Coinnuttee 
on the Penal Code pjrepared by the Indian 
Law Commissioners,

Agreed to,

MUNICIPAL ASSESSMENT (GENERAL.)

Mk, E H O T T  presented the Report of 
the Select Committee on the BiU “ to com­
prise in one Act the provisions necessary 
for the assessment and coHection of Mudi- 
cipal rates and taxes in the Towns of Cal­
cutta, Madras  ̂ and Bombay^ and the several 
stations of the Settlement of Prince of Wales* 
Island, Singapore, and Malacca.”

MUNICIPAL ASSESSMENT (MADRAS.)

Also the Report of the Select Committee 
on the Bill “ for appointing Municipal Com­
missioners, and for levying rates a ^  taxes  ̂
in the Town of Madras,”

MUNICIPAL ASSESSMENT (STRAITS.)

Mr. ALLEN presented the Keport of 
the Select Committee on the Bill “ for ap­
pointing Municipal CotnmisaonerSi and for 
levying rates and taies in the several stations 
of the Settlement of Prince of Walea’ Is­
land  ̂ Singapore, and Malacca,"

2 T
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UESSA&fi FBOM THE GOVERNOR GE­
NERAL.

The following Message firom the Gover­
nor General was brought by Mr  ̂ Grant and
leftd, .

MESSAGE No* &4,
The Governor Geneml infonns the Legis- 

eattve Council th&C he h<i3 given his assent to 
tha Bill which waa passed by them on the 8th 
NovemtMf 1856, entitled a. Bill to make 
blotter provision for the ftppomtment and 
maintenance of Police Chowkeydara in Cities, 
Towns, Stations, Suburbs^ and Bazaars in 
the Presidency of Fort Williftm in B^ngal*^

By or̂ ler of the Right Honorable the 
Governor GeneraJ.

CECIL BEA D O R 
Sec^, to the Govt o f India.

F o r t  W il l ia m , |
The 2\st Nov. \B56. )

BENGAL MAKINGBS FUND SOCIETY,

Miv PEACOCK presented the Report 
of the Select Committee on the Bill to 
provide for the dissolution of the Bengal 
Mariners  ̂and General Widows* Fund So­
ciety, and the djstribudon oi the funds be­
longing tliereto.

NAWAB OF THE CARNATIC,

Mr, ELIO TT moved the second read­
ing of the Bill “ for repealing Act I  of 
1844" (for secunng certain immunities and 
privileges to His Highness the Nawab of 
the Carnadc, his family, and retinue).

The motion was carried, and the Bill 
lead a second time,

EE'V'ENTJE AUTlKATtS UNDER R yO TW A H
S E T T L E M E N T  (FOKT Sr. GEOKGE,)

ELIO TT mored the second read 
Ing of the Bill ** for declaring the law for 
the recovery of arrears of lie venue under 
lyotwar setUements in the Madras Pre­
sidency,”

Tlie motion was carried, and the Bil 
read a second time.

TOLLS ON THF KURATIYA E tV E lt

Mk, CURRIE moved that the Council 
resolve itself iuto a Committee on t!ie Bill 
“ for establishing a tolJon Boats and Timber 
passing through the Kurratiya river in the 
District of Bogra” ; and that the Committee 
be instructed to consider the BiU in the

amended fonm in which !t had been recom­
mended by the Select Coikimittee to be 
passed.

Agreed to.
The Bill passed through Committee with­

out amendment, and was reported,

NAWAB OF THE CARNATIC.

Mr- ELIO TT moved that the Bill for 
repealing Act I of 1844” be referred to a 
Select Committee consisting of Mr* nAIlen, 
Mr. LeGeyt^ and the Mover*.

Agreed to*

REVENUE ARREARS UNDER RYOTWAR
SETTLEM ENTS (FORT GEORGE.)

Mb* ELIO TT said, In the usual coufm,
he should now move for the appointment of a 
Select Committee on the Bill “ for declaring 
the law for the recovery of Revenue under 
rvotwar settlements in the Madras Fred- 
tlency.” Bat seeing the extreme exigency of 
the case—thatj in point of fact, the coHec-
tion of the Revenue was whô lv at a stand--d _

Still for want of the power which tliis Bill 
was intended to give to Collectors—that one- 
half the Revenue year had already passed, and 
that, before this Bill could become taw under 
the usual process  ̂ more than three-4|uarteTs 
of it would have elapsed, and a large pordmi 
of Revenue be, in all probabilityi lost, this 
seemed to him to be a c&» in which the 
Standing Orders might be very properly 
suspended. He tlierefore proposed to move 
on Saturday next, if the Council should see 
no serious objection to that course, that the 
Standing Orders should be suspended.

Mr. CURRIE asked if the Honorable 
Member intended that no Select Committee 
should be appointed to consider the Bill.

Mr, ELIOTT said, he ^ropospd that 
the next step which the Council should take 
with this Bill should he to go into Committee 
upon it.

Mr. CURRIE said, he thought it very 
desirable that the Bill shonld he referred to 
a Select Committee for consideration. He 
thought it was not sufHciently explicit:^ in ­
deed, without the annexures, the object which 
it contemplated could not be sufficiently un­
derstood* He should, therefore, suggest that 
the Bill be referred to a Select Committee. 
The same course had been adojjted by th« 
Honorable ember for Bombay with re­
gard to the Water Bill for that Presidepcy, 
The Standing Orders hnd been suspended 
as to that BiU ; butj nevertheless, the BiU
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had been referred to a Select Committee, 
iiod been reTised by that ConiEiitttee, and 
had been brought forward at tTie next Meet­
ing of the CouocU after such tevi- 
«Jon«

M r. ELIO TT said} be thought It very 
desirable that the Dill ahguld be fully con­
sidered, and therefore he bed qo objection 
nrliatever to foltow the suggeacion made by 
the Honorable ember. Instead, therefore, 
of the course which he had propo&ed to 
talce, be Bhould now move that the Bill 
be referred to a Select Committee consist­
ing of Mr^ Alleq, Mr. Currie, and the 
Mover

M r, p e a c o c k s  said, the Standing Or* 
dera ought to be suspended now, otherwise 
llie Select Cotnmittee would Dot be able to 
report upon the Bii).

S ir JA M ES COLVILEsaid.hesaw no 
i>bjectiou to the appointjneni of a Select Cotn- 
miltee ; but it appeared to him t\\at the BilJ 
\Aas ae explicit &s it wt̂ Il could be. It wa« 
a Hill breujht \n to alter the constnictioti of 
part of a particular Section of a RegnlatloJT, 
and, Lii one Section  ̂ it declared atid enacted 
that the Section for the recovery of arrear î 
of revenue should he applicable to the rea- 
lizadoLi of rent due from ryots. However, 
if the Honoralile Member for Madras de­
sired to proceed with hia Bill oa Saturday 
next, a Select Committee might be appoint­
ed to*day to consider its provibiotis in the 
meantime.

Mie, ELIO TT'S motion was then put 
«nd carried.

Mb. KLIOTT moved that the Standing 
Orders be suspended, in order that the 
Select Committee might be enabled to pre-̂  
sent their Xieport on the Bill, and that 
die Bill might be passed through the subse- 
4iuent stages, at the next Meeting of the 
Council.

Iti doin^ 60, he said he should, perhaps, 
have mentioned, in his Statement of objects 
and reasons, more strongly than he Itad 
done, that the construction of Regulation 
X X V III of 1802 which the Bill would 
njAintain, was the con t̂riu t̂ion wlticb had 
obtained and been acted upon without any 
question in almost all the dl. t̂ricts of the 
Madras Presidency, until the year 
when the Board of Kevenue issued a Cir­
cular Order directing the attention of Col- 
iectoni to the construction which the Suddcr 
Dewanny Adawlut had put upon it, and 
eujoimog its observance.

M il GKAI^T seconded the motion, 
which was then carried*

OPIUM (BENGAL PEBSIDBNCY,)

Mr. CTJRBIE moved that a communi­
cation received by him from the Government 
of Bengal be laid upon the table and refer­
red to the Select Committee on the Bill to 
consolidate and amend the Law relating to 
the cultivation of the Poppy and the manu* 
facture of Opium in the Presidency of Fort 
William in Bengal."■TJ

Agreed to. ,
The Council then adjoumedi

Satttrda^^ Noventier 29, 1856* 

P re se n t :
ITie HoQOAbl? J ,  A. Vice-President^ ia  the

Cbair*
Hon. Sir J. W* Colvile, C. AUen, Esq.,
Hotin Maj, GcdIp J ,  L aw , P . W. LeG eyt^Eaq,,
Hon» J, P. Gmcit, E, Carm,
Hon* B, Peocock, aod
U* Eliott, Esq.j H oq* Sir Artliur BuUer.

HINDOO POLYGAMT,

T he CLERK presented the following 
Petitions  ̂P̂ *aying for the abolition of ilindoo 
Polygamy :—»

A Petition of Hindoo Inhabitants of 
Andooi in the District of Boo^hly*

A Petition of Hindoo Inhabitatits of Mid- 
napore.

A Petition of Pundits and other Hmdoo 
Inhabitants of Benares.

Mil. G RA N T moved that the above 
Petitions be printed*

Agreed to*
T he CLERK also presented the follow­

ing Petitions ;—

FRAUDULENT CONCEALMENT OF 
PROFBttTY*

A Petition of certain Kative merchants of 
Delhi, praying that measures may be taken 
to prevent the secreting of property to evade 
the payment of just debts.

Mr. PEACOCK moved that the above 
Petition be printed.

Agreed to.

M U N IC IPA L  A SSESSM EN T (BOM BAY).

A Petition of Justices of the Peace for 
the Town and Islajid of Bombay against 
tlie provisioJis contained in the draft of a 
Bill (lately referred to the Bench by Mr. 
LeGeyt) to amend and consolidate the laws 
relating to Mtuiicipal Taxes in the Islands of 
Bombay and Colaba.


